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+[THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (a) and
(b) Temil Nadu Government had earlier
Teported that a sum of Rs, 100 each per
month was granted to the families of 9
persons who sacrificed their life by self-
immolation for the cause of Tamil dvring
anti-Hindi agitation in 1965 with retrospec-
tive efiect from 1-4-1972.  An ex-gratia
payvment of Rs. 2,000 to each of the depen-
dents of 53 persons who were killed in
police firings in different places in the
State during this agitation was also sanc-
tioncd. The question of grant of pension/
lumpsum amount to those who were invol-
ved in Devikulam-Peermedu and Kanya-
kumari merger agitation and Tiruttam
merger agitation and who were imprisoned
and injured during the anti-Hindi agita-
tion in 1965 was under consideration of
the State  Government. 'Further report
from the State Government is awaited.]

Advise to State Government to take
Security Mcasurcs

150. SHRI H. S. NARASIAH: Will the
Minister of HOME ATFFAIRS he pleased
to state:

(ny whether it is a-fact that the Central
Government have issued a circular to the
State Governments  to take appropriate
security measures in view of the possible
mass unrest during the lean months, from
May to September this vear due to food
deficit; and
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{b) if ro, what is the reaction of the
State Governments thereto?

THE DEPUTY MINISTER IN THE
MINISTFY OF HOME AFFAIRS (5SHRI
. H. MOHSIN): (a) No, Sir.

-(b) Dces not arise.

PERGXISSION TO
OBITUARY
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PAPERS LAID ON THE TABLE

1. Annual Report (1971) of the Council
of Scientific and Industrial Rescarch
and related paper

1I. Audit Revort (1970-71) on the Acc-
ounts of the Council of Scientific and
Industrial Research and  related

paper -

THE MINISTER OF INDUSTRIAL DE-
VELCPMENT AND SCIENCE AND
TECENQLOGY (SHRI C. SUBRAMA-
NIAM): Sir, I beg to lay on the Table a
copy each (in English and Hindi) of the
- llowing papers:

[(RAJYA SABHA]

on the Table 34

u, annual Report of the Council of
Scientific and Industrial Research  for
the year 1971,

(if) Audit Report on the Accounts of
the Council of Scientific and Industral
Research for the year 1970-71.

(iif) Statement giving reasons for the
delay mn laying the papers mentioned at
(1) and (ii) above.

[Placed in Library. See
6661/74 for (i) to (ii1).]

No. LT-

I. Statement Re various Reports of the
Administrative Reforms Commission

L. The Indian Forest Service  (Proba-
tioners’ Final Examination  Amend-
ment) Regulations, 1974 and  related

paper.

UI. Notifications under the All India Ser-
vices Act, 1951

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PFRSONNEL
(SHRT RAM NIWAS MIRDHA): Sir, 1
beg to lay on the Table—

I. A statement (in English and Hindi)
indicating the decisions taken on certain
recommendations contained in various Re-
ports of the Administrative  Reforms
Commission and the implementation of
these decisions (as on 31st March, 1974).
[Placed in  Library. See No. LT.
6808/74.]

II. A copy of the Cabinet Secretariat
(Department of Personnel and Adminis-
trative Reforms) Notification G.S.R. No.
342, dated the lst March, 1974, publish-
ing the Indian Forest Service (Probation-
ers’ Final Examination Amendment) Re-
gulations, 1974, under sub-section (2) of
section 3 of the All India Services Act,
1931, together with a statement (in Eng-
Tish and Hindi} giving reasons for not
laving simultancously the Hindi version
of the Notification. [Placed in Librarv.
Sec No. LT-6807/74.]

III. A copy each (in English and Hindi)
of the following  Notifications of the
Cabinet Secretariat (Department of Per-
sonnel  and  Administrative Reforms),
under sub-section (2) of Section 3 of the
All India Services Act, 1951:—

(i) Netification G.S.R. No. 269, dated
the 2nd March, 1974, publishing the



